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Misc. Crl. (bail) Case No' 413/2020

seen the petition filed U/s.438 of Cr.P.C. seeking pre-arrest

bail by accused/petitioner Ansu Boro @ Janamsa Daimari apprehending

arrest in connection with Dhekiajuli P'S' case no' 658/20 (corresponding

G.R. Case No. 3259/20) Uis 3261307134 of IPC'

Case diary, as called for, has been received and perused

the same.

AlsoSeenthepetitionNo.3ltfiledonbehalfofthe

informant of this case raising objection against granting of pre-arrest bail to

the present accused/petitioner. Heard ld. counsel for both the sides'

It is submitted by the ld. counsel for the accused/petitioner

that he was not at all involved in the alleged incident but he has approached

this Court for relief of pre-arrest bail because police has visited his place

several times which has created a reasonable apprehension in his mind that

he might be arrested in connection with this case'

on the other hand, ld. counsel appearing for the objector has

submitted that the injured of this case sustained serious head injuries for

which he was not in a position to give clear and specific statement before

the investigating officer but the present accused/petitioner was also involved

in the alleged incident and therefore he does not deserve to be granted the

relief of pre-arrest bail.

I have also heard ld' Addl.P.P'

on perusal of the case diary it appears that the investigating

officer has conducted the investigation thoroughly and the statements of

many witnesses have already been recorded. It fufther appears that during

investigation the investigating officer has been able to find materials to show

the involvement of the present accused/petitioner in the commission of the

alleged offence for which the investigating officer has made attempt to

apprehend the present accused/petitioner. From the entire materials



available in the case diary I am of the view that grant of pre-arrest bail to

the present accused/petitioner at this stage is likely to adversely affect the

investigation of this case. Therefore, I am not inclined to allow the relief of

pre-arrest bail to the present accused/petitioner at this stage of

investigation.

consequ6ntly, the prayer for pre-arrest bail stands rejected.

Let the case diary be sent back'

Misc. case stands accordingly disposed of'
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